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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELID 

M.A. NO. 64 OF 2024 

IN 

O.A. NO. 581 OF 2023 

IN THE MATTER OF: -

TRIBUNAL ON ITS OWN MOTION 

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF 

RESPONDENT NO. 3, DELHI DEVELOPMENT 

AUTHORITY. 

I, SPll"o&E-P ,S/o +:eM1'k.S::lN0Jf ,agedabout JE_ years, 

currently posted as S f3 /J r c - 2... of the Delhi 

Development Authority, having office at D-1-f VA.s.~" r t:urJ.:s . 

do hereby solemnly affirm and declare as under: -

1. That I am duly authorized and competent to affirm the 

present Affidavit on behalf of Respondent No. 3/Delhi 

Development Authority ("DDA"), which has been 

prepared under my instructions. I am fully conversant with 

the facts and circumstances of the present case on the basis 

of the records maintained in the office to enable me to file 

the present Affidavit on behalf of the Respondent. 

2. The present Misc. Application ("MA") has been 

registered based on the report submitted by the Delhi 

Pollution Control Committee ("DPCC") in pursuance of ~ 
~UB i 

the Order dated 07.11.2023 passed by this Hon' <¢'":...J... '--10 
;....._"'< ~~~~ ... 

Tribunal in OA No. 581/2023. 0 c~S~s ,,i~ <( 
Z S'i'"}-.,) ~O- ;l,r:;,1-ti -

o~s,~-" r:;,1.I:}>t ... " \)' ' , 
siS'· ";#j 

Go -~ ¥ 
- ·---" 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

M.A. NO. 64 OF 2024 

IN 

O.A. NO. 581 OF 2023 

IN THE MATTER OF: - 

TRIBUNAL ON ITS OWN MOTION 

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF 

RESPONDENT NO. 3, DELHI DEVELOPMENT 

AUTHORITY. 

lL sarpece » 9/0 Lamar cynoy, aged about 36 years, 

currently posted as SFE/¢éfc- 2 of the Delhi 

Development Authority, having office at_D-4 VacsavrT Kuws. 

do hereby solemnly affirm and declare as under: - 

1. That I am duly authorized and competent to affirm the 

present Affidavit on behalf of Respondent No. 3/Delhi 

Development Authority (“DDA”), which has been 

prepared under my instructions. I am fully conversant with 

the facts and circumstances of the present case on the basis 

of the records maintained in the office to enable me to file 

the present Affidavit on behalf of the Respondent. 

2. The present Misc. Application (“MA”) has been 

registered based on the report submitted by the Delhi 

Pollution Control Committee (“DPCC”) in pursuance of _ 

the Order dated 07.11.2023 passed by this Hon’h}6e 
Tribunal in OA No. 581/2023. 
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3. The above MA is considering the issue of dumping 

garbage, malba, waste bottles, polythene, etc. in a water 

body (Johar) in Khasra No. 1706, Village Aya Nagar, New 

Delhi. The said report of the DPCC confirmed the factum 

of dumping of garbage, etc. , in the pond (Johar). 

4. Pursuant to the Order dated 29.11.2024 passed by this 

Hon 'ble Tribunal in the above application, a site 

inspection at Khasra No. 1706, Aya Nagar, New Delhi, 

was carried out by the officials of DDA on 14.02.2025. 

The Site Inspection Report dated 14.02.2025 is annexed 

hereto as Annexure "R-1 ". 

5. During the above-mentioned site inspection, it was found 

that Khasra Nos. 1704, 1705, and 1706 of Village Aya 

Nagar, New Delhi, lie adjacent to each other. As per the 

land record available with this Respondent, the gram 

sabha land of Village Aya Nagar was handed over to the 

DDA by the Block Development Officer (BDO), South, 

as recorded under the possession proceedings of Village 

Aya Nagar, New Delhi on 10.06.2021. 

6. It is further submitted that the Johar (pond) in question, is 

situated at Khasra No. 1704 and not under Khasra No. 

1 706. The local residents informed that the cleaning and 

maintenance work of the pond in question is being carried 

out by the South Delhi Municipal Corporation ("SDMC"), 

now Municipal Corporation of Delhi ("MCD"). 

7. It has also been mentioned under the possession 

proceedings of Village Aya Nagar, New Delhi of 

10.06.2021, that the maintenance of Johar (pond) situated 

The above MA is considering the issue of dumping 

garbage, malba, waste bottles, polythene, etc. in a water 

body (Johar) in Khasra No. 1706, Village Aya Nagar, New 

Delhi. The said report of the DPCC confirmed the factum 

of dumping of garbage, etc., in the pond (Johar). 

Pursuant to the Order dated 29.11.2024 passed by this 

Hon’ble Tribunal in the above application, a site 

inspection at Khasra No. 1706, Aya Nagar, New Delhi, 

was carried out by the officials of DDA on 14.02.2025. 

The Site Inspection Report dated 14.02.2025 is annexed 

hereto as Annexure “R-1”. 

During the above-mentioned site inspection, it was found 

that Khasra Nos. 1704, 1705, and 1706 of Village Aya 

Nagar, New Delhi, lie adjacent to each other. As per the 

land record available with this Respondent, the gram 

sabha land of Village Aya Nagar was handed over to the 

DDA by the Block Development Officer (BDO), South, 

as recorded under the possession proceedings of Village 

Aya Nagar, New Delhi on 10.06.2021. 

It is further submitted that the Johar (pond) in question, is 

situated at Khasra No. 1704 and not under Khasra No. 

1706. The local residents informed that the cleaning and 

maintenance work of the pond in question is being carried 

out by the South Delhi Municipal Corporation (““SDMC’”), 

now Municipal Corporation of Delhi (“MCD”). 

It has also been mentioned under the possession //~> 

proceedings of Village Aya Nagar, New Delhi of \ ies na 

10.06.2021, that the maintenance of Johar (pond) situated \ Mi 
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at Khasra No. 1704 is the responsibility of SDMC. The 

copies of the possession proceedings dated 10.06.2021 

and 09.02.2023 of Village Aya Nagar, New Delhi are 

annexed hereto as Annexure "R-2 (Colly)". 

8. It is accordingly submitted that the maintenance, including 

cleaning of garbage, etc. being the responsibility of the 

SDMC (now MCD), the answering Respondent has no 

role in the maintenance of the pond at Khasra No. 1704 of 

Village Aya Nagar, New Delhi. 

9. The above information, documents and present Affidavit 

are submitted accordingly. 

VERIFICATION 

Verified at New Delhi on this 21 st day of March, 2025 that the 

contents of the above affidavit are true and correct to my 

knowledge based on the records of the Delhi Development 

Authority. No part of it is false and nothing material has been 

concealed therefrom. 

at Khasra No. 1704 is the responsibility of SDMC. The 

copies of the possession proceedings dated 10.06.2021 

and 09.02.2023 of Village Aya Nagar, New Delhi are 

annexed hereto as Annexure “R-2 (Colly)”. 

It is accordingly submitted that the maintenance, including 

cleaning of garbage, etc. being the responsibility of the 

SDMC (now MCD), the answering Respondent has no 

role in the maintenance of the pond at Khasra No. 1704 of 

Village Aya Nagar, New Delhi. 

The above information, documents and present Affidavit 

are submitted accordingly. 

VERIFICATION 

Verified at New Delhi on this 218! day of March, 2025 that the 

contents of the above affidavit are true and correct to my 

knowledge based on the records of the Delhi Development 

Authority. No part of it is false and nothing material has been 

concealed therefrom. 

D ‘i 
UR ENDING ENGINEER 
Southern Civil Circle? DD: 
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ANNEXURE  "R-1"
  4

_ ANNEXURE "R-1" 
Site Innlaetken Rabon} ie Khwne Mss, 4 

1FO4, Veer bw 1tO6 ok vWikase Aya Nogar 

A com| lain} hon baw conviged | new +h hig he 

Ofivels ef DOA niganding gunboge oluwnbing ab Ehasne 

No. JF 6, Aye N sjor Sehas (pona)- A pike Ime pa ub'on 

ala Pris some hoy barn cannated ot today ve, 

mm IH et. gers 9k is bwhnerd to mmtor hen thot 

Khasae Wes. It04, Itor gH IF0h Use adjaunt do cath 

otha and Teoh (bend) tn qyurhen gos eH Khoa 

We. WeG. AE nthe, TL hes bam found ouk the ganbog 

ln bang dur |sed Py Vocals ond om induadhng wih 

thom, it hoy obbo bam jouerel ert Prob maint meu umk 

"| Johan imdb ds ha Kh. we. J°4 i, boing dene ms SDHC 

M en2c va mm borsams ion bre er ding. “ AM 0g 2 Rog N wor 

doded 03,02. 2o7h, 1b hop ben motored 

moet muonu 

+L a} 

CA Toho (bond) siteted ab fh. Wo: yqoy 
la being Yoo keel of ie by SDMCL- Thane} ont , tee malntmoan 

e a, [ bene) including juboye lao ing shot bo 

loo ked =| Py ADM C. 

JE/SMO-S Bh 
AL-T /gemp->-/DdH ) EELSwO— . 

( Pvageae Yodov 
P Stcciciicns Spivater)
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Annexure "R-2 (Colly)" 5
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D/1154/2008

N.A

RESPONDENT

14
DELHI DEVELOPMENT AUTHORITY 

0 0 

NCT OF DCLHI COURT FEE 
DLCT0409828C2550J 

04-MAR-2025 

NCT OF DELHI COURT FEE 
OLCT0443005C2529M 

04-MAR-2025 

Ill 11 11 11111111111~ IIII IIIIIIIIII I llllllll 111111111111111 Ill II I I Ill I Ill llllll Ill lllllllll ll I lllllll I llllllll I Ill Ill 

POWER OF ATTORNEY 

1N TH1s couRT oF. .~f F~R..r;. .. .TH~ .... N~.n~~.A.4-: .... ~.,R.~F.t!. .1Rl.t3.vt:1.1J.~ ... PR1.Hf;1.P.ft~ .. 0J:H~.H, . .NP 
No .. M.-.A~ .. 6:~ ..... .. .. .. of 20.'2..9.~!t .... . . 

...... TR.\BUt:I.A~ ... . O.N ... l.Ts. ... ~.W.N ... M.~T.l.~N .~~.~~.~~ ... ........................... . Plff/App./Petitioner/Complaintant 
VERSUS 

• .. • .. .. .. .... ..... ..... .. ............. ... .... .. ......................... .............. ..... .. ............ .............. .. .. .. ..... .. ...... .... ......... Defdt. of Resdt. 

•••• •• ••• •••• ••••••• ••• •• ••••••• •••••••• •••••••• ••• •••••••••••••••••••• •• •••• ••••• •••••• ••••••••••••••••••·•• ·••·· ··• ················ ···· ··· ······· ·· ···· ···· ····· ·········· ··· ·· 
KNOW ALL to Whom these presents shall come that I/We .... .. ........... ....... .. .... ...... .. ......... ..... ............... ...... ... ........ . 
Delhi Development~~r~ ~51{ ~~kDevelopmentAuthority the above named ... ... .... ... .... ...... ... ..... .... . 
do hereby appoint. Advocate 

B-6/58, LGF E.- dee.ks4. KAJ.<D.."rev~'-l~cf1. LJ>ff\ .. ... ... ....... ..... .... ..... ... ~~J~~.rj_u.ng.E.ncieve•··· ······ ···hereiafter called theAdvocate(s) to be my/our Advocate(s) in the above noted ca~~~ 2M-flittsd ~iei~ :-
To act, appear and plead in the above noted case in this Court or in any other Court in which the same may be tried or heared and also in the appaliate Courts. 
To sign, file , verify and present pleading, replications, appeals cross-objections, or petitions for executions, revision restoration, withdrawal , compromise or other petitions, replies, objections written statements, affidavits or other documents as may be deemed necessary or proper for the prosecution of the case in all its stages. To file and take back documents and also withdraw unspent diet money or printing charges that may arise touching or in any manner relating to the said case. 
To take out execution proceedings. 
To deposit draw and receive: money cheques, and grant receipts therefor and to do all other acts and things which may be necessary to be done for the progress and in the course of the prosecution of the said case. To appoint and instruct any other Legal Practitioner authorising him to exercise the Powers and authorities hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our behalf. 
And I/we the undersigned do hereby agreed to ratify and confirm to acts done by the Advocates of their substitutes in the matter as my/our own acts, as if done me/us to all intents and purposes. 
And I/we undertake that I/we or my duly authorised agent would appear in the court on all hearings and will inform the Advocates for appearance, when the case is called. 
And I/we undersigned to hereby agree to hold the Advocate or their substitutes responsible for the result of the said case in consequence of their absence from the Court when the said case is called up for hearing, or for any negligence of the said Advocates or their substitutes. 
And I/we the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. 
IN WITHNESS WHEREOF I/we do here unto set my/our hand to these present the contents of which have been understood by me/us this day of 20.15' ~ 

Accepted, ~" ~ ~ / 
Advocate(s) ~/ 

DELHI DEVELOPMENT AUTHORITY for DELHI DEVELOPMENT AUTHORITY 
Vikas Sadan, New Delhi-23 

DELHI DEVELOPMENT AUTHORITY 

OT 
IN THIS COURT OF..BEFORE. THE NA TIOMAL.... S¢REEN. TRIBUNAL. PRINCIPAL BENCH, ND 

oT RIBUNGL..OM.TTS.OWM. MOTLON eR PIft/App./Petitioner/Complaintant 
VERSUS 

do hereby appoint. Advocat 
B-6/58, LGF, E- 

To act, appear and plead in the above noted case in this Court or in any other Court in which the same may be tried or heared and also in the appaliate Courts. 
To sign, file, verify and present pleading, replications, appeals cross-objections, or petitions for executions, revision restoration, withdrawal, compromise or other petitions, replies, objections written statements, affidavits or 

other documents as may be deemed necessary or proper for the prosecution of the case in all its stages. 
To file and take back documents and also withdraw unspent diet money or printing charges that may arise 

touching or in any manner relating to the said case. 
To take out execution proceedings. ’ 
To deposit draw and receive : money cheques, and grant receipts therefor and to do all other acts and things 

which may be necessary to be done for the progress and in the course of the prosecution of the said case. 
To appoint and instruct any other Legal Practitioner authorising him to exercise the Powers and authorities 

hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our 
behalf. 

And I/we the undersigned do hereby agreed to ratify and confirm to acts done by the Advocates of their 
Substitutes in the matter as my/our own acts, as if done me/us to all intents and purposes. 

And I/we undertake that I/we or my duly authorised agent would appear in the court on all hearings and will 
inform the Advocates for appearance, when the case is called. 

And I/we undersigned to hereby agree to hold the Advocate or their substitutes responsible for the result of 
the said case in consequence of their absence from the Court when the said case is called up for hearing, or for any negligence of the said Advocates or their substitutes. 

And I/we the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by 
me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said 
case until the same is paid up. 

IN WITHNESS WHEREOF I/we do here unto set my/our hand to these present the contents of which 
have been understood by me/us this day of 2025 D 
Accepted, 

Advocate(s) a 

D/1154/2008 
DELHI DEVELOPMENT AUTHORITY for DELH| DEVELOPMENT AUTHORITY 
Vikas Sadan, New Delhi-23
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